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The applicants are Part Time Teachers In Adult
Training schools and are claiming regularlsatlon In
accordance elth the rules. The Hon-hle Supreme Court

petition

an order on 30.4.:991
consider the cases of the oetir-

after ho,a^ Petitioners In that caseng a selection test with a view to

' llZTr -ia
o A r -0.A.ie79 Of ^^^.Oozt^MuIt^ols Part T,..

nd passed a direction that in w
Cf the aforesaid

Suprea.e court decision the respondents Shall 1the appncants. case for regularlsatlon rirvlr"^
Cf teacher after holding suitable selection test,

counsel for the respondents also submits that the
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respondents are wUMnnaire willing to consider the cases of
the applioants as well, tn the san,e conditions as
stated in the order of this Court dated 31.1,1997.

in the circumstances, we direct that the
respondents shall oonslder the casesof the
applioants for regularlsatlon as per the present
policy of the recruitment rulAa j

tules and In the light of
the decision of the Hon ble Supreme Court and
this Court's order dated 3l,i 1997

above stated,- said process of re9ularlsatlou shall he cc^iete

d  ̂ '^hls judgment and tin thenthe services of the applicants shall not be
^scontlnuediand shall he continued under the same
terms and conditions as earlier, with these, this
tiSlnal Application Is disposed of. Ho order as

to costs®
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